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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD |

0.A. No.440/97 . Date of Decision: 11th July 1997
BETWEEN ¢
P. Sreeramulu Naik «« Applicant

AND

1. Union of India, Ren. by:
The Chief Postmaster-General,
Andhra Pradesh Circle,
Hyderabad-500 001,

2. The Postmaster-General,
Kurnool Region,
Kurnool-518 005.
3. The Superintendent of Post Offices,
Nandyal Division,
Nandyal - 518 501. «+» Respondents

Counsel for the Arplicant: Hr. Y. Appala Raju

Counsel for the Respondents: Mr. V. Bheemanna

- CORAM:
The Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

The Hon'ble Sri B.S. Jai Paramechwar: Member (Judl.)

ORDEDR

- e ————

(Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

Heard Mr. ¥. Appala Raju for the apprlicant and
Sri V. Bheemanna for the respondents,

The issues arising in this OA have already been
examined and decided in Ox NMo.182795 where the gquestion was
gone into in great detail. The direction aciven in the said
OA shall, therefore, operate in the instant OA as well.

Thus the 0A iz disposed of,

(B.S. JAT PARAMESHWAR) (4., RATENDS
_MEMBER (JUDL.) MEMBER (BDM:

Date: 1ith July 1997
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1. The Chief rostmaster Ceneral,

4.
5.
6.
7.
8.

A.F.Circle, Union of India,
livierabad-1.

The Fostmaster General,

Kurnool =5
The superintendent of Post Offices,
Nandyal ...Division,
Nandyal-501,
One copy tc luw.¥Y.Appala Raju, Advocate, CAYT, Hyd.
One copy to Mr.V.Bhimanna, Addl.CGSC.CAT, Hyd,
One copy to HERF .M(A) CAT.Hyd,
One copy to DLR,(A) CAT.Hvd.
One spare copys:.
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Dateq: 1\-’7 ~1987

YO( . CCURT
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TYPLDL BY o CEECKED ..BY - .
COME ,RET, BY ' APPROVED By

+

IN THy CL TTRAL: ADMINISTRATIVE TRIBUNAL
' LuRnB . BEHNCH. aT HYLERABAL

THE HON® BLE MR.JU TICE
ICE~CHAIRMAN
' and

\
THE HON'BLE MR,H, RASENDR2, PRAshL.M(A) -

e an'bte b -g. -3 §a, (¢rque~w L)

ORDER/JURGMINT. .

. . 5
M.A./R.A./C.A.No.

in

O.A.N0. {4 WO /q’)

T.ANG. - (Wap . )

itted and Interim directions

'}*

Disposed of with directions

— o — e
Dismg ‘

ssed, : ‘

' ﬁis ssed as w1thdrawn
Dismfsse¢ for defaul’%f

Oxde ed/Re jected. '
No order as to cos‘ts.
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